
IN THE central ADf>1I NI sir All u £ tribunal

PRINClP.a- BENCH

OA 1538/95

New Delhi, this the l6th Day of Banuary, 1.997

Hon'ble Smt.Lakshmi Suaningthan, Member (j)
Hon'bla Shri R.K.Ahooja, Member (n)

3 h, R am D a en

s/o Sh.Bindra Ram
Horns Guard,Delhi Home Guard
R/O 57 2 .1 .C ,C amp ,
Raghubir Nagar, N eu D3lhi-27

(Nona for the applicant) ... Applicant

Us.

1, NCI of Delhi Delhi Administration •
SaruicB to he effect sd through its
Chisf Secretary 5, Sham Nath Marg,
Oelhi-54

2, The Commandant -■
Home Guards
Delhi
A Block, Ilnd Floor '
Uikas Bhauai, Nsu Delhi-2

3, Director General Home Guards and
Civil Def enc e,Delhi A d nini str ation,
Raja Garden, Nay Dalhi-27

(By Advocste Sh, Sur at Singh ) *** Respondents
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(Hon'bla Smt.Lakshmi Suaninathan, Member (3)

This Case uas taken up together yith OA 1015/95

Char an Singh & Qrs U.The Commandant,Delhi Home Guards and

Govt.of NCT Delhi as the facts and issues involuad in these
/

Cases yere common.

2. Shr'i: 1 SuriatoSingh,le^ ned counsel for the respondents

submits that the applicant has unrortunately passed auay on
2Gth D 00 emb er, 1996

3» Ua have seen tha pleadings and the reliefs claimed
by the applicant in the O.a. .In viey of the submissions made

by the Id.counsel for the respondents, this OA no longer -
survives and it is accordingly dismissed, leaving it open



to the legal heirs of the applic anL , if they so wish,

agitate any of the reliefs in accordance uith lau« No costs.

(R» Ko Ahop-g-a) $rnt. L ak shrni 3 war! inat h an)
M ent^s^'"^ ( ir) flemb er (3)
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